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     Heard. 

2.  During the pendency of the OA, applicant has filed an MA 

that recovery of the amount from the applicant in pursuance of the 

impugned order dated 05.12.2017 may be stayed.   

3.  Applicant in this MA submits that he is a Group „C‟ 

employee and seeks a direction that the recovery of over payment 

made to him be set aside in the light of State of Punjab & Ors. Vs. 

Rafiq Masih and Others, SCT 2015(1) 195 wherein it was held that 

there will be no recovery from Group „C‟ employees.  

4.  In view of the above, para 10 of the judgement delivered 

on 31.07.2018  in OA No. 060/00858/2017 is modified to the extent 

by addition of the following:- 
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 “Whereas the revised pay fixation has been upheld, the 

applicant being a Group „C‟ employee, the recovery of over payment 

is quashed.  The order for recovery of over payment issued by the 

respondents on 05.12.2017 for the period 09.01.2014 to 12.05.2016 

from the applicant is set aside.” 

5.  The above modification be read as part and parcel of 

para 10 of the judgement dated 31.07.2018. 

6.  MA stands disposed of accordingly. 
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